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Title: Discussion on the Mysore State Legislature (Delegation of Powers) Repeal Bill, 2002 (Bill passed).

MR. DEPUTY-SPEAKER: The House will now take up the Legislative Business. For item No. 12 half-an-hour time
is allotted. The hon. Minister may now move for consideration of the Bill.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI CH. VIDYASAGAR RAOQ): Sir, on behalf
of Shri L.K. Advani, | beg to move:

"That the Bill to repeal the Mysore State Legislature (Delegation of Powers) Act, 1971, be taken into
consideration."

Sir, this is a simple Bill.
MR. DEPUTY-SPEAKER: Yes, it is a very simple one.

SHRI CH. VIDYASAGAR RAQ: Sir, the former Mysore State, which was subsequently named as Karnataka, was
under President's Rule between 271" March, 1971 and 20" March, 1972. During this period this enactment was
made to confer the powers of the legislation to the President of India. Now, immediately after the revocation of the
President's Rule, that is on 20th March, 1972 it has become infructuous on that day and there is no necessity for
this enactment to remain in the statute book. Therefore, this Repeal Bill has now come before the House.

| request the hon. Members to kindly agree for passing the Bill without discussion. Thank you.
MR. DEPUTY-SPEAKER: Motion moved:

"That the Bill to repeal the Mysore State Legislature (Delegation of Powers) Act, 1971, be taken into
consideration."

SHRI K.H. MUNIYAPPA (KOLAR): Sir, this Mysore State Legislature (Delegation of Powers) Act, 1971 was enacted
when the State of Mysore was under President's rule from 27" March, 1971 to 20" March, 1972. It was during this
period that the Parliament had enacted this Act, when the popular Government was not there, in order to delegate
powers to the Governor who was in charge of Karnataka, the then Mysore. Earlier, Karnataka was called Mysore. |
think, it should not have taken more than 30 years to repeal this Act. Inmediately after 1972, this Act could have
been repealed. When a popular Government is there, this Act becomes infructuous. It is not effective when a
popular Government is there. That is why, this Bill is being brought before Parliament to repeal that Act. | think, it is
needed to be repealed. We have no objection to this repeal. | think, the Government has brought this Bill in the
interest of the popular Government there. When a popular Government is working in any State and the President's
rule is not there, such an Act need not be in force. Under these circumstances, this repeal is needed and the Bill
can be considered for passing.
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SHRI CH. VIDYASAGAR RAO: Mr. Deputy-Speaker, Sir, so far as the issue of Shri Nagappa is concerned, the
State Governments are looking into it.

MR. DEPUTY-SPEAKER: The matters pertaining to Shri Nagappa, Veerappan, are not connected with this matter.

SHRI CH. VIDYASAGAR RAO: Sir, as per the report of the Jain Commission, a number of laws pertaining to
different Departments have become redundant. So far as this Bill is concerned, it has come up today, and | would
request the august House to pass it.
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MR. DEPUTY-SPEAKER: You can collect that information and inform him.

The question is:

"That the Bill to repeal the Mysore State Legislature (Delegation of Powers) Act, 1971, be taken
into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: The House will nowtake up clause-by-clause consideration of the Bill.

The question is:

"That clause 2 stand part of the Bill."
The motion was adopted.
Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.

SHRI CH. VIDYASAGAR RAQ: | beg to move:



"That the Bill be passed."

MR. DEPUTY-SPEAKER: The question is:

"That the Bill be passed."

The motion was adopted.



